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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPWR BENCH, JAIPWR./Z

0.A,No.426/93 . Dt. of order: 3,5.,94
S.C,Paliwal' . + Applicant. |
Vs, '

Union of India & Anr, | : Respordents =
"0.A,No.,427/93 ‘
~Sohan 121 ‘¢ Applicant

vs. o
'~ Union of India & Anr, : Respondents
0.A.No,428/93 .
Gokul Ram s Applicant -
Vs, -
] . . . /‘

.Union of India & Anr, ¢+ Respondents -
. 0.A No.481/93 _

Lekh-raj Sharma s Appliqant

Vs, .
o Union of India & Anr, $ Respondents

Mr,A.C,Upadhyay ‘:'CounSelﬁforféﬁplicants~
1Mr.U{D.Sharma H Counse;‘for.réspondents
CORAM: o '

Hon'ble Mr.Gopal Krishna, Member{Judl.)
. Hon'ble Mr.0.P.Sharma, Member(Adm.) -

PER HON'BLE MR.GOPAL KRISHMA, MEMBER(JUDL.), '

!

Applicants S,C,Paljwal, Sohan lal, Gokul'Rém and Lekhraj

Sharma, have filed these applications unier Sec.19 of the Admi-

‘nistrative Tribunals Act, 1985, praying that the respondents

may-be directed to treat them as Tindal/Packer/CarpenterfSatkar

'in the pay scale ®,800-1150 ard to pay them arrears and’cpnsé-'

quential benefits w.,e.f, 15.3.89. ‘They have'also:prayedbthat ;

they may ke allowed to perform their dutiég}gp the 2above post

pursudnt to the order dated 15.3.89 (Annx.A~1);.

2. All these applications involve common questions of law:
and fact and therefore they 3re being disposed of by & common .

order.

\\

- 3. . We have heard the leadrned counsel for the parties apd

th”hg.the LEC to the posts Tindal/Packer/CarpenterAadrwr vide order

have perused the records.

'
i

4. The applicants were promoted on the recommendations of

2.
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dated 15.3.89 (An x.A1). The benefit of tl"xe' higher post wag
granted w .e.f. the date the officiaﬁsa umed the charge of the ,
post. The applicants h3d joined their dutieu*on the promoted podt
on the csame Jdate i.e. 15.3.89. The appliCants were promoted after
having been interviewel and after hdv1nq qualified the written ?if
test. However, the order at Annv.A-1 dated 15 3 89 was cancelled

vide order dated 7.4.89 (Annx.A2). Thereafter, certain incumben%s

namely £/Shri Mozi Lal, Fam Fopal ard Harinarayan, filed 0.A o f
, . Nos.395,/29, 394/89 anld 518,89 reSpectively, Which were di°p~::>ue'ixE
of by an order of this Tribunal datei 17. 7 9 . By this aec1$io$
the order at Annx.A-2 dated 7.4.89 was set a°ide As a result of'
this decision dated 17.7.92 /uhri M021 Lal,‘Ram Gopal and Hari—'
' nidrayan Were repromoted to @ higher scale of pay. But the appli~‘
cunts were not gr@nted promotion in Spife of the fact that their
names had also figured in the promotion orders contairmi in
- . Ann;.k-l dated 15.3.8%. The ledrnad coundel Lor the recpondpnte
conteénds that these applicants were not promotcﬂ simply becau"e
- they have not agitated their claims at the relevant t ime before
this Tribun2l 3rd the respondents while granting promotion to
S/Dhrl Mozi Lal, Ram Gopal and H&rlnarayan,_had merelyblmple—
mented the order of this Tribunal 3dated 17.7.92, The applidénte
are novw aggrievad by the decision of the adminiﬁtration dated;
24.12.92 (Arinw.A1) since they wers not promoted in eﬁite of the
1 reeeﬁmendations of the DPZ for their promotieh vide Annx.A.lQ
- The order dited‘7.4.69 cincelling the proﬁoﬁien/Seleétion issued
vide office memorindum 115,.E-2/23,83 qated 15.3.89 apd Nb E- /73/

LA

e 64 dated 15.3.89 waz set aside by the deci°ion of the Trlbunal {

dated 17.7.92, We are

[«

f the view that the_applicants in thesep
_ v
circumstarnces 3lso should have beesn granted promotion to the .

pOQt of Tlndul/Paeyer,uarpentarfﬁirca;'&¢ the. case may be, as ?
any discrimination bztwzen the inzumbents dlready promotazd and

these applicants would he unreasconible amd unjust.

.5, Since the applicants are agarieved by the order Aated 3

. 24,12.1932 (Annx,A-4), their applications are not held to be
C*gwwit . _

“ parred by limitation.
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6. In view of the Jdiscussions mﬂde above, we direct the
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respondents to promots these applicints to the_posts'of'Tinﬂal/GV
Packer/Carpenter,2irzar as the cass may be, wiﬁhveffect from E
£.3.192393, Howevar. the actual henafits of ﬁ%yfon the promotioﬁJ
. post will ke grantezd to the applicants from'auﬁeriod‘of oné,yeaﬁl

'préc:ﬂng'the dates of presentation of their apnlication. In‘57di

. {

fPaliwa1°s case, the C,A, was presented on 15 7 93 thnref01e he
will be cntlflcd to the benefit of pay on promotion post from  *:
16.7.92. In & ohan LAl's case, the applicatiOn wag aJso prpqenu;
ted on the sume date and thelefore, he d111_§;ao be entitled tQE

the benefit of pay on promotion post‘fromt16,7,9?; °im113rly‘in

the case of Gokul Ram, the application wasQélso présented onfl_f
';ﬁhe ame d3te and therwfone, he will also bé éntitléifto the
benefit of pay on promotlon p0°t from 16 7 9 ;‘iﬁ"the cése off :
Lekh Fam, the O.A, was presented on\12.8.93.§nd tﬁe;éfore_ﬁe‘ﬁiil
be entitlsd to the henzfit of pay of'thefhighef pfqmotion post ‘

w.e,f, 13.8.92,

7. The O0.As are dlsposed of accordinglj Qith ne order as .

\

‘to costs,

(0.p.8 arml (Gopal Krishna)

Member(A) | ‘ Member{(J}.



